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Heard Mr.Deepak Misra, lex ned counsel for the applicaat

L}M ;

Vice~€haiman

9

Merfbe'.g,( 28mn., )

L5

on the cuestion of admission. Orders reserve,

Mr.Deepak MiSra submitted that he intends to put . :
forth- further arguments in this case on the question of
admission,

Put u_plf{fon: 23td July, 1993 fof further arguments

on the question‘ of admission, - : Q{

Vice-Chairman

76)> ke
Member(m'lmn.) :
This case came up for admission today,WitH sth_zg

consent given by the learned counsel for both s ides,

we have heard this case on merit,Hearing is concluded.
judgment is dictated and prbnounced in open court g
vide separate sheets attached to the record «Thus, the'ﬁ

application is‘-accordingly disposed of, No costs.

Send a copy cg this order to the Oppos}te Party
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would deposit the requisites postal charges (incahhchdu”’”im’—

No.2 by SPEED POST at the cost of the petitioner .»IhO
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